I THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCTIPAL RBENCH, NEW DELWI
QAN 1727 of 1988
Mew Delhil this the 25 Januvary 1994
Shrl C.J.0 ROY, Hon. Member{(Judicial)

Shri P.T. THIRUVENGADAM, Hon. Member{Admn.)}

570 Late Shri D.D. Bood,

Aged about 35 vearg

/0 ehri H.L. Puri,
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Addreas -

Both working as Assisd

tants in the office
of CLPLF.C. 9th Floor, Mavur Bhawan ,

o Delhi.

Aidress for Service:-

T/o Shrl Naresh Kaushilk,

3, Lawvers Chawmher,

ol

supreine Court, New Delhi Aopplicant s

Varals
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Union of Tndia through

') The Ssoretary,

Mimistry of Labour,
Shyram Bhawan,

Mo Delhi.

(113 Cantral Provident Fund Commissioner,
At h Floor, Mavur Bhawan, New Delhi.

B

{3113) . &hri Jal Kishan.

{9 Zhri Bhagat Singh.

(93 Shril Rajinder Kumar Kohli

-

AL working as Assistants in the office of

CLORPLRLC. 9th Floor, Mavur Bhawan, New Delhl.

By Advozate Shril

ORDER (Qral)

{(deliverad by Hon. Member(J) Shri C.J. ROV}

This O& hag been Filed under Section 19 of ths

Administrative Tribumal's Act, 185 olaiming  the

relief that this Tribunal may direct the respondents

Mo, oarnd 2 ko determing Fhe  seniority of Ehe

petitionsrs  and otheyr UDCs in their office on  Lhe

b Y

prinoi of wontinucws length of service, following

/4 | o
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Myderabad and Chandigarh Bench o

ive  Tribormal and of the  Horm.

Buweams Court in this connection.

2. When the oase wasg taken up for heaving Lodav,

nesther the applicant  nor - his counsel has  put up

haeern  adicurned

SLRATBNCR. This case has alree
twice earlier for the presence of Lhe applicant. This

s amn old matter coming peremphorily for Ffinal hearing

and therefore, we proceed to dispose of this O& on the

basia of  Yhe submissiong made by the COunGe )

for the respondents and on  the basis o materials

available on

3

The Tacts of

thae case are that the spplicants

Tha coungel

ars . working as UbCs with the

Toy the respondents ref we o bhe Aditional

affidavit Ffiled by him on 11.1.84 along with tihe

Pripoipal Banon

list iassusd

the Todogenent arnd following the

laid down in the sai

>, We do nob’ fs

aoain since  the

-+
wt

go into bhis

Fudgement he already considered tnis

nrdance with rules. Ao bhe  seniorit

prapared following the guidelines laid

down in the ahove gase, we 4o nobt pgropose to go  into

la of the 0A also. Along with the affidavitl,

aplority list Az on 31.12.917  has  slso

circolated and Ahrl ALK, Zood, who is  ths  First

2ta Lhe position abt S1.Ho. .75 and Shvi ALK,

applicant



21 Ho 104 and also

of the threse

Lngh o and RUKL. Kohli.

3. I the oonspechtus

circumstancas of Lhe case,

nothning for  us decide in

of

he

no

list, they are glven

(P.T. Thiruvengadam)
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